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innocent, he should be ready to lace 
the Commission boldly. It happened 
many times in the past that many 
State Governments had requested the 
Central Government to give the help 
Of the C.B.I. to investigate senous 
cases of corruption, bribery, atrocities 
etc. The withdrawal of the consent 
will amount to the destruction of a 
useful instrument like C.B.I, It will 
also disturb the Centre-State relations. 
It will create many complicated pro­
blems because there are many enemy 
agents, saboteurs and anti-social ele­
ments in all parts of the country and 
the Central Government is supposed 
to keep a watch on them. If the Cen­
tral agencies like C.B.I. are checked 
by the State Government in this way, 
a peculiar situation can develop, which 
may pose a threat to the security of 
the country. It should also be presum­
ed that the Central agencies like 
C.B.I. should work m the States, in­
dependent of any political influence 
The withdrawl of the consent has 
made the conditions from bad to 
worse.

I demand that the Home Minister 
should make a statement on this issue. 
If the Home Minister wants to say 
something on this, let him say.
( u )  R e p o r t e d  D e l a y  i n  S u p p l y  o f  

E n r i c h e d  U r a n i u m  b y  U . S . A .  f o r  

A t o m i c  P o w e r  P l a n t  a t  T a r a p u h

SHRI HARI VISHNU KAMATH 
(Hoshangabad): By your leave, I
proceed under rule 377 to make the 
following statement: There has ap­
parently been inordinate delay on the 
part of the Government of the United 
States in arranging for the shipment 
of enriched uranium needed for our 
Atomic Power Plant at Tarapur. There 
are also two statements made by the 
Minister of External Affairs in Lok 
Sabha, one on 23rd of February, 1978 
that “President Carter in one of his 
communications to our Prime Minister, 
has reiterated his hope that India 
would see its way to accepting the 
comprehensive international safe­
guards on all of its nuclear activities," 
and secondly by the Minister of State 
in the Ministry of External Affairs on

the 2nd oi March, 1078 that •‘Govern­
ment are at present studying the 
legislation, meaning, Nuclear Non- 
Proliferation Bill passed by the U. S. 
Senate, the legislation in the context 
of its implications of Indo-US Nuc­
lear cooperation."

The Government would do well to 
take the House into confidence with 
regard to the exact position today on 
thi# matter.
(iii) Reported Drought conditions ur 

Manipur

SHRI N. TOMBI SINGH (Inner 
Manipur); Mr. Speaker, under rule 
377, I would like to raise a matter of 
public importance. Severe draught 
condition all over the State of Mani­
pur has caused indescribable hard­
ship to the people of Manipur. Rains 
are late this year. Usually the mon­
soon starts in March. This year upto 
this time of April, there is no rain. 
In that region, there is no big river. 
Al] the small rivers originate \n the 
hills surrounding the Manipur Valley. 
They are all rainfed. Dry season 
started from the month of December. 
Owing to the unique topographic con­
dition of the region flood and drought 
follow each other quickly. Every day 
is precious. All the sources of water 
in the hill areas well as in the Valley 
have dried up. The State Govern­
ment, the Municipal Board and all 
such bodies are addressing themselves 
to the task o f emergency water supply 
spending huge amounts of money 
every day. May I request the Gov­
ernment of India and Agriculture 
Minister to rush to the rescue of the 
people in this plight? It is time that 
permanent measures be taken to 
avoid such situations in the future by 
digging sufficient number of tanks in 
the Valley and by creating more 
catchment areas near foothills in the 
northern portion of the Valiey from 
which the Valley acutely slops down 
towards the south. The forest depart­
ment also should see that indiscrimi­
nate destruction of forests for fire­
wood or shifting cultivation be stopp­
ed to ensure rainfall throughout the 
year.


